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None appears for the applicant nor the

éJgT;;LA 7l a—nﬂLN'“ applicant is present in person. However, Mr.

UeBoeMohapatra, Id. Sr. Standing Counsel is

i
E

bvv~ Lons AJ*L\' present and heard.
It has been submitted by the Ld. Sr.
é, é&?ﬁtﬁ Standing Counsel that the grievance ventilated

by the applicant in this D.A. ha; already been
redressed by the Respondents. Hef%urther
submitted that the seniority of the applicant
has been fixed as per Staff~3¢lection Commi ssion
instructions contained in para 4 of their letter
No. 23/8/87-Exam(HQ) dated 6.11.87; and that,
as a result of reéfixation of his seniority the
applicant has alsc been promoted to the post of
UDC by order of the Respondent dt. 21.2.04 and

Laymidhar Nayak
the applicant.{ has joined the promotional post

|

on 23.%«04¢. To substantiate their stand, the |
Respondents have produced a copy of the said
order at Annexure-r/4.

From the above submission made by the hd.
Sr. Standing Counsel and counter filed by on
behalf of the Respondents, it is clear that the
grievance of the applicant with regard to re-
fixation of his seniority in the grade of LDC
and consequent promotion to the grade of UDC
have beén redressed by the Respondents; and
accordingly, nothing survives in this D.A. far
further adjudication. Accordincly, this 0.A.

is disposed of being infructuous. No costs. l
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